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 STATEMENT  RE  ASSASSINATION  OF
 SHRI  HARBANS  SINGH  MANCHANDA

 PRESIDENT.  DELHI  SIKH
 GURDWARA  PRABANDHAK

 COMMITTEE

 The  Minister  of  Home  Affairs  (Shri
 १०  SETHI):

 Sir  it  is  with  a  profound  sense  of  shock

 that  I  rise  to  inform  the  House  about  the

 murderous  attack  on  Shri  Harbans  Singh

 Manchanda,  President,  Delhi  Sikh  Gurdwara

 Prabandhak  Committee,  in  the  late  forenoon

 of  28.3.1984.  According  to  information  gat-
 hered  so  far,  at  about  12.15  PM  on  28,3.84,
 Shri  Harbans  Singh  Manchanda  along  with

 4  other  persons,  was  proceeding  in  his  car

 along  Mathura  Road  after  visiting  Guru

 Harkishan  Public  School  at  Purana  Quila
 Road.  When  the  car  stopped  at  the  traffic

 light  at  the  intersection  of  Mathura  Road,
 Tilak  Marg  and  Sikandara  Road,  two  bear-

 ded  young  men,  wearing  turban,  came  upto
 the  car  and  fired  at  the  occupants,  Shri

 Harbans  Singh  Manchanda  suffered  grave

 injuries,  Another  passenger  and  the  driver

 of  the  car  also  sustained  bullet  injuries.  Shri

 Manchanda  was  immediately  rushed  to  ।..
 J.P.  Hospital.

 After  firing  into  the  car,  the  assailants

 ran  to  another  car  parked  on  the  opposite
 side  of  the  road  and  sped  away.  The  Police

 Officer  on  security  duty  with  Shri  Man-

 chanda,  fired  at  the  assailants  and  tried  to

 chase  the  car  but  could  not  stop  them.  The

 description  of  the  assailants  and  details  of

 the  car  have  been  furnished  to  the  various

 check  points  ।  Delhi  and  also  the  neighour-

 ing  Sates.  A  reward  of  Rs.  25,000/-  bas  been

 announced  for  any  clue  regarding  the  identity
 of  the  assailants.  I  have  to  further  inform

 the  House  with  deep  regret  that  inspite  of

 the  efforts  of  the  doctors  to  save  him,  Shri
 Manchanda  ultimately  succumbed  to  injuries
 around  42.1  hours  1851  night.  The  Police

 Officer  who  was  deputed  for  security  duty
 with  Shri  Manchanda,  has  been  placed  under

 suspension  for  failure  to  be  vigilant  in  the

 performance  of  his  duty.  A  case  has  been

 registered  and  investigation  is  being  conduc-
 ted  by  a  Special  Cell  of  the  Crime  Branch.

 The  Government  have  been  deeply  con-

 cerned  about  the  activities  of  extremists  in

 the  capital  and  have  taken  a  number  of  steps’
 to  check  them.  Apart  from  the  general

 efforts  in  this  direction,  the  Government
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 have  also  made  special  arrangements  to

 provide  adequate  security  to  people  who

 have  been  under  threat  from  extremists.  I

 would  like  to  reiterate  the  Government’s

 resolve  to  deal  firmly  with  elements  indulging
 in  violent  and  extremist  activities.

 A  grey  Fiat  car  has  been  found  in  the

 Shastri  Bhavan  compound  this  morning.
 The  car  has  inside  it  two  turbans  and  a  few

 empty  cartridges.  The  car  is  being  examined

 by  the  forensic  experts.

 12.18  hrs.

 RECALING  ATTENTION

 MR.  DEPUTY-SPEAKER:  Now  we

 take  up  Calling  Attention,

 SHRI  1x.  SHEJWALKAR  (Gwalior)  :

 Sir,  before  you  take  up  the  Calling  Attention,
 1  would  make  a  request  to  you.

 Four  Hon.  Members  who  had  given  the

 Notice  for  Calling  Attention  are  not  present

 today.

 Actually  the  Calling  Attention  was  fixed

 for  Monday.  But  somehow  or  other  it  is

 being  taken  up  today.

 MR.  DEPUTY-SPEAKER:  1  think,
 Shri  Asrar  Ahmed  is  present,  Let  him  start
 it.  If  you  postpone  it,  then  balloting  and

 other  things  will  have  to  be  taken  up.
 Therefore,  let  him  start  it.  Let  the  Minister

 give  his  statement  and  other  Members  can

 put  their  questions  afterwards.

 SHRI  1.6.  SHEJWALKAR  :  You  can

 postpone  it.

 MR.  DEPUTY-SPEAKER:  You  see
 there  are  some  difficulties.

 SHRI  RAM  VILAS  PASWAN  (Hajipur)
 Sir,  why  can’t  you  convert  it  into  a  full  dis-

 cussion  under  Rule  193  ?

 MR.  DEPUTY-SPEAKER:  That  is  a
 different  thing,  This  is  the  only  formula  I
 cansider  fit.

 Now,  tet  him  start  it  and  let  the  Minister
 make  a  statement.

 SHRI  1.  SHEJWALKAR :  511,  my
 request  is  that  it  should  not  go  by  default.
 It  may  be  heard  today,  the  day  after  or  any
 time,  but  what  1  am  interested  in  is  that  it
 should  not  go  by  default.

 MR.  DEPUTY-SPEAKER  :  Shri  Asrar

 Abmed,  you  can  start  now.
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 SHRI  RAM  VILAS  PASWAN :  Sir,  that

 is  not  the  rule.

 एक  माननीय  सदस्य  :  यह  जो  डार्लिंग

 टेंशन  आज  भाया  है,  इस  पर  जब  कोई  प्रश्न

 पुछते  वाला  नहीं  है  तो  इसको  पोस्टपोन  कर

 दीजिए  ।

 MR,  DEPUTY-SPEAKER  :  ।  a  telling
 you,  Mr.  Asrar  Ahmad,  you  start  your
 Calling  Attention.

 श्री  राम  विलास  पासवान  :  उपाध्यक्ष  जी,

 मेरी  एक  मिनट  बात  सुनिये  ।  यह  जो  अत्यन्त

 लोक  महत्व  का.  विषय  होता  है  उसमें  पानी-

 fade  करने  के  लिए  बहुत  से  मेम्बर
 इन्द्र  स्टेट

 होते  हैं।  लेकिन  जो  कालिंग  ateq  होता

 है  उसमें  जो  पांच  नाम  रहेंगे,  वे  ही  पार्टिसिपेट

 कर  सकते हैं  ।  इसलिए  मैं  आप  से  रिक्वेस्ट

 करू गा  कि.  इसको  नियम  193  के  अंतगर्त

 चर्चा  में  कंवर्ट  कर  दीजिए  जिससे  कि  और  मेम्बरों

 को  भी  इसमें  पार्टिसिपेट  करने  का  मौका  मिल

 सके ।  ऐसा  पिछले  सत्र  में  भी  हुआ  है  और

 उससे  पहने  के  सत्र  में  भी  gar  है  कि  कालिंग

 म्देशन  को  निधम  193  के  अन्तगंत  चर्चा  में

 Hae  कर  दिया  गया  था  ।  मेरा  भी  कालिंग

 अटेंड  कंब  कर  दिया  गया  था  ।  उसमें  वे

 पांच  नाम  तो  रहेंगे  ही  जिनके  कि  कालिंग

 अटेंशन  पर  नाम  हैं  ।  उनके  अलावा  और  भी

 मेम्बर  पार्टिसिपेट  कर  सकेंगे  ।

 PROF.  AJIT  KUMAR  MEHTA

 (Samastipur):  Sir,  this  isa  very  impor-

 tant  Subject  and  you  can  very  easily  convert

 it  into  discussion  under  Rule  193  so  that

 everybody  will  participate  in  it  and  express
 their  views.

 MR,  DEPUTY-SPEAKER  :  1t.  Paswan,
 the  consent  of  the  House  has  to  be  ascertain-

 ed  first.  You  have  suggested  this  and  you
 have  also  stated  that  there  is  a  precedent,  So,
 the  names  of  all  these  five  Members  can  also

 be  included  for  that  discussion  under  Rule

 193.  And  therefore,  with  the  consent  of  the

 House  shall  we  refer  it  back  to  the  Business

 Advisory  Committee  ?
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 SHRI  RAM  VILAS  PASWAN:  ।०

 You  can  decide  here.

 (Interruptions)

 1.  DEPUTY-SPEAKER  :  ।  10  better

 we  refer  it  back  to  the  Business  Advisory
 Committee  if  all  of  you  agree.

 SEVERAL  HON.  MEMBERS  :  Agreed.

 42.22  hrs.

 MOGUL  LINE  LIMITED  (ACQUISITION
 OF  SHARES)  BILLਂ

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORTS

 (SHRI  ह.  VIJAYA  BHASKARA  REDDY)  :

 Sir,  I  beg  to  move  for  leave  to  introduce  a

 will  to  provide,  of  the  public  interest,  for  the

 acquisition  ofcertain  shares  of  the  Mogul!  Line

 Limited  in  order  to  serve  better  the  shipping
 needs  of  the  nation  and  for  matters  connected

 there-  with  or  incidental  thereto.

 MR.  DEPUTY-SPEAKER  :  The  question
 13  :

 “‘That  leave  be  granted  to  introduce  a

 Bill  to  provide,  in  the  public  interest,  for

 the  acquisition  of  certain  shares  of  the

 Mogul  Line  Limited  in  order  to  serve
 better  the  shipping  needs  of  the  nation

 and  for  matters  connected  therewith  or
 incidental  thereto.”

 The  motion  was  adopted.

 SHRI  ८८.  11.0 1.0  जिन्न, 51९ / 1२ /.

 REDDY  :  Sir,  I  introduce  1  the  Bill.

 12.23  brs.

 MATTERS  UNDER  RULE  377

 MR.  DEPUTY-SPEAKER:  Now  we
 shall  take  up  Matters  under  rule  377.  Mr.
 Abdul  Rashid  Kabuli.

 (i)  Need  for  a  dialogue  with  Pakistan  for
 opening  Srinagar-Rawalpindi  road  and
 Suchetgarh  rail  link,

 SHRI  ABDUL  RASHID  KABULI
 (Srinagar):  Jhelum  Valley  80.0  con-
 necting  Srinagar  with  Rawalpindi:  (12  hours
 run)  by  an  all-weather  vehicular  Road,  and
 Suchetgarh  rail  link  connecting  Jammu  with
 Sialkot  were  important  routes  connecting
 princely  Jammu  and  Kashmir  State  with
 undivided  Punjab.  Besides  being  life  line  to
 the  State’s  trade  and  commerce,  tourists  from
 abroad  used  to  reach  the  beautiful  Kashmir
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